












PATNA HIGH COURT 

NOTIFICATION 

No. PHC/LA-01IAccts(Estt.), Dated, Patna the 03" July, 2025 

In light of the letter no. 3584/J dated 12.06.2025 of the Secretary, Law 

Department, Government of Bihar, Patna and its concurrence by the Court, it is 

notified to all the concerned that Clause-11(i) of the 'Revised Scheme for 

Engagement of Law Assistants in the High Court of Judicature at Patna, 

2021' has been substituted by the following : 

«Each Law Assistant will be paid a consolidated amount of 

35,000/- per month as honorarium for his/her assignment or 

such higher amnount as may be prescribed by the State 

Government from time to time in this regard". 

Further, the aforesaid amendment shall be effective from 01.07.2025. 

Patna, dated the & July, 2025 

By Order, 

RegistratGeneral 



PATNA HIGH COURT 

NOTIFICATION 

No. PHCILA-02/Accts(Estt.), Dated, Patna the 09" Dec., 2025 

manner: 

The Court has been pleased to amend the 'Revised Scheme 

for Engagement of Law Assistants in the High Court of 

Judicature at Patna, 2021' w.e.f. 26.11.2025 in the following 

1. In Clause 2(i) "Each Hon'ble Judge of this Court shall be provided 
maximum 02 (two) Law Assistants." is substituted with "Hon'ble the 

Chief Justice, Hon'ble J.A.D.-I, Hon'ble J.A.D.-l and other Hon'ble Judges 
shall be provided maximum 04, 03, 03 and 02 Law Assistants, 
respectively." 

2. Clause 7(A) and 7(B) is substituted with the following : 
7(A) For those selected through advertisement: 

The engagement shall be initially for the period of one year but with 

extension for further period of 03 years or till the retirement / 'cessation 
of the office' of the concerned Hon'ble Judge whichever is earlier 
subject to satisfaction of Hon'ble Judge to whom the Law Assistant is 

attached. However, after expiry of initial period of one year, 
recommendation for extension of the tenure of the Law Assistant shall 

be made for six months at a timne. 

Provided that the maximum tenure of engagement of a Law 
Assistant in the Patna High Court shall not be beyond 04 years under 
any circumstances and the tenure of enagement may be extended, 
reduced and/or terminated before its expiry at the instance of Hon'ble 

the Chief Justice. 

7(B) For those engaged as per choice of Hon'ble Judge: 
The engagement shall be initially for the period of one year but with 

extension for further period of 03 years or till the retirement /'cessation 

Pages0<of 02 



of the office' of the concerned Hon'ble Judge whichever is earlier 
subject to satisfaction of Hon'ble Judge to whom the Law Assistant is 

attached. However, after expiry of initial period of one year, 
recommendation for extension of the tenure of the Law Assistant shall 

be made for six months at a time. 

Provided that the maximum tenure of engagement of a Law 

Assistant in the Patna High Court shall not be beyond 04 years under 

any circumstances and the tenure of enagement may be extended, 
reduced and/or terminated before its expiry at the instance of Hon'ble 

the Chief Justice. 

3. In Clause 10, the following is being added by creating Para-2 : 
The work schedule of the Law Assistants shall be as per the desire, 

need and requirement of the Hon'ble Judges." 

The 'Revised Scheme for Engagement of Law Assistants in the High 

Court of Judicature at Patna, 2021, is being amended to the aforesaid 
extent only. 

Patna, dated the 10'bec., 2025 
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By Order, 

RegistraGeneral 
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